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{Mr, Diguity Spsiker)
“Phtit the ¥ flithér Yo didid

bk Ttk Act 0,
puised by Raiya S, be taken
Me miotion wds adopted.

MR, DEPUTY.SFEAKER: Wa now
take up the clause by clause conaide-
Tabioa,

The wuestioch is:
“tiodt claugey 2 to 4, clause 1, the

Empcting Formitlz amg the Title
stard part of the Bill"

The motion was adopted.
Clouseg 2 to 4, clguse 1, the Enacting
Formula and the Title were addeg to
the Bill,

SHRI B, P MAURYA: I beg to
move:

“That “he Bil] be passed”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.
The motion was adopted.

13.42 hrs.

MATERNITY BENEPIT (AMEND-
MENT) SILL

THE MINIETER OF LABOUR

(SHRI RAGHUNATHA REDDY): Sir,
I beg to move®*,

“That the Bill furthér to amend
the Maternity Benefit Act, 1981, as
passed by Rajya Sabha, be taken
into ctmsideration.”

Ag hon, Members gre awape the
Maternity Benefit Act, 1961 regulates
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except that al] female employees dre
covered under the Materhity Benefit
Act, in respective ¢of any wage limi
while under the Employees’ State In-
surance Act, only those are covered
who are in receipt of wages nct ex-
ceeding Rs, 1000 per month

b

A number of women are employed
in the factories or establishments
which are covered under the Emp-
loyees State Insurance Act 1048 but
are not covered by that Act, as they
are in receipt of wages exceeding
the amount specified ;n that Act na-
mely, Rs. 1,000 per month The
provisions of the Matevnity Bemefit
Act, 1861 also do not apply to them,
as that Act specifically excludes from
its purview factorles or estihiifhiienis
to which the provislons of {ie Bip-
loyees’ State Insurance Act, 1048
apply. Thust, the wonien eployees
employed in factories or estat¥bh-
menty coversd thMlmplw
Stdte Insurhtite Kct, g in
receipt of wages exteiling Yhe

*Moved with the recommendation of (e PresaMAt.
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amount specified in that Act are not
in receipt of maternity benefit either
under the Employees’ State Insurance
Act, 1948 or the Maternity Benefit
Act, 1961. On the other hand, women
employees drawing wages exceeding
Rs. 1000 and eraployed in establish-
ments which are not covered under
the Employees’ State Insurance Act,
1948 continte o get the Materniiy
benefit under the. Maternity Benefit
Act, 1961 ag there is no wage limit
for coverage under the later Act.
This is obviously an anomaloug posi-
tion which came to cur notice receni-
1y.

This Bill seeks to remove the ano-
maly with regard to payment of ma-
ternity benefit to women empiloyees
employed in factories or establish-
ments covereq by the Emrloyees’
State Insurance Acti, 1948 and in re-
ceipt of wages exceeding the amount
specified in the Employees State In-
surance Act, 1948 by making them
eligible for maternity benefit under
the Maternity Benefit Act, 1961. The
State Governments and the Union Ter-
ritories have been consulted, and all
of them have supporteq the proposal.

When this Bill was being considered
in Rajya 3abha, several suggestions
were made for securing more effective
enforcement of the Maternity Benefit
Act 1961. These suggestions will be
kept in view and everything possible
will be done to see that the provisions
of the Act are effectively enforced.

I now commend the amending Bill
for the consideration of the Hocuse,
Since this ig a non-controversial Bilj,
while I would consider the various
suggestions that may be made by the
trade union leaders, this Bill may he
passed without any controversy.

MR. DEPUTY-SPEAKER:
moved:

Motion

“That the Bill further to amend
the Maternity Benefit Act 1961, as
passeq by Rajya Sabha be {iaken
into consideration.”
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SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I welcome this Bill
and I am wverv happy to see ihat the
Minister has been wise cnough to re-
move an anomaly in a very short pe-
riod because I remember how many
years it took us to get the Govern-
ment to understand that the Emplo-
yvees' State Insurance Act itself
should be amended so that the quali-
fying wage limit could be raised. I
am also very happy that at a time
when we find all sorts of threats be-
ing held out over this whole problem
of maternity benefit in the name of the
fulfilment of the family planning tar-
get that more and more penalties are
going to be introduced and that child-
ren to be born are going to be pena-
lised in the name of family planning,
we are having a provision introduced
in the Maternity ’enefit Act which is
going to he!p women  who are in
employment, who are today earning
a higher wage than that stipulated in
the Employees’ State Insurance Act,

I would like to make only one ap-
peal to the hon. Minister. While we
are bringing this amendment to this
Act, why not have an over-all view
of the Act and see that other amend-
ments are brought and varinus other
lacunae are also taken care of?

For instance, when we are discus-
sing this Bill in the backgrcund of
the 20-point programme and the
emergency, the  Maternity  Benefit
Act should also be amended in order
to ensure that the agricultural work-
ers also get this benefit because your
20-point programme is directed to-
wards the rural people. We have
been talking about the rural people
and the under.privileged sections
which are being neglected but we
forget them when it comes to actually
making legislation and giving the
backward sections and the rural popu-
lation the benefits enjoyed by those in
the urban areas «nd in organised in-
dustry.

He will say that according to the
Bill, the States can notify, hut the
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point is that the Bill must have sume
provision by which the Contral Gov-
ernment can actively intervene to
ensure that the Act doeg extent to
guch sections, the neglected sectiuns,
ie., agricultural labour, construction
workers and so on. Just this clause
permitting the State Governments to
issue @& notification iz totally insuffi-
cient as we Lnow from our experi-
ence of al] these years. The same
problem is there in regard to contract
labour also.

Therefore I wou'd appeal tc the hen.
Minister that with the s.me foresight
and speed with which he brought this
amendment, he should oncc pgam g0
through the Act and have discus.ions
with the ceniral labour organisitions
ang as soon as possitle bung a com-
prehensive amending Bill so that the
benefits that accrue vnder the Act are
given to the maximum number n the

country,

™ it am fog k(¥ : o
oY EwTeT AT AT § AT T IIRM
¢ % v foy wwit wERT w1 qATRE-
1T 3T AT g\ Afe der afeem
Frea! st sfaemT § wfus sear
¥ 7 &, ¥ frelt Y @ o ot 7 et
arw & F 9w wigemsiy #1397 877 ATW
sTer ENT—EAH F1E & "G T E |
v fowfaxr & & fadew o =meam
g fr dur gotew fadas A oy
STOET 48 §q7T T Tiga ' 9 e
wfrsy 5t gfeur e oo, 2w
feery ¥ fu wmo g § TR 5T
F WAt Aoy T X FFAT TE I |
7 woqwE & Ty ¥ @ T
wfemma @ga amex ¥ Fw oA ot
ARFT TET 9T A 50 TET FiEgA@T
ot 7gt o w7 v ~Fz o w7 A
ot &1 w7 T2 FAfee 2 T wifaee
wrar § GER I9 C wedlq Iy aeAT
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|
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taT § NfE § ¥§ GO0 ST W T
¥ wfew feardide §, Ofaw feerd-
¥z §, o fedie §, for Wk ¥
fendaz § R g wfgerd s sl
oY &few wror dwgergw YIS § @Y
Peqrddzm & afgam) £ a8 9T 9oy
wr 7q § | ¥aw qF Qfeer feardae
gar ferrdie § Ry 50 Tede & s
afged Frdtfy o Soer wreor 9 &
5 ot Tl faorelt & sl €10

MR  DEPUTY.SPEAKER. Shri
Ram Singh Bhai what do you want
to say?

ot T fog Wik o7 v &7 v
¥ad wwiag & fiF 7g s A ¥ Qw
g TG & warar foeeY o frerar &
I A FY o FFr g 7 3T 930

MR NDEPUTY-SPFAKER Mr
Ram Singh Bha: what do vou want
to suggc+

ot og ferg of ¢ % 3T W
A ¢ | * oo g v g fe wefEdy
afafez =ma 71 & s gfear & 8,
NTESZ A¥ZT W TEAT FEGAIT FH
wfgmrat ¥1 e TR P, wfgemar &
WAE 97 9RG 7@ ¥ § | YW WHIC qt
frrarar ar & wgreT AfEE W & SAwT
9 A grg AT Tear ) O g &
& wmgar g QAT FA AT & Y A
Fq wfgarar &1 SREaw 3w Wfeg
ot g frdwewe 7 81 w41 afz w§t
s g TR & a1 99 wwE 9%
qudr wfg arr wifeg ) ofers 3wt
&Qﬁtmaﬁe&f‘ﬁmw
¥ gg wwarg frar swaT g

MR. DEPUTY-SPRAKER: Your
problem 1s that males have substitut-
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edforwomm'l‘hn-joblo!w;mlnm
taken away by men.

st vR Yy we : wigaTet ¥ way
@ ApRE wrh Wik, ahgm
# A2 = ot et g

MR, DEPUTY-SPEAKER: BEvenr
if that is all granted, what have you
got to say to this Bill?

st T feg wek : o of WY
qutew W § @ gy wve &1
qUTET ATH gH AN ghawr qgar
e & e v \ gd 3y W e
wifge f& srede ¥we< & ggwr JwEm
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afwa o, 97 ¥ W ¥ T FA A
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g fF o o 987 & Ta i =eE B, 9w
FT 19 /T AF FA7 freve feam o @)
FaTT FAF IAT T AL L, qAAE I
g TEERRwA BT | agT TE-aE $Ee-
% 7, WHA § AT 9T T7 ARATEE
F7 &, I @0 T 7 wraEy ey
&) 3fFT weT IR whed 7IT P, T/ AT
wivdr ®Y 59 W S Tor fear g
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Tq T @9 39 F) @) e wnfigi-
g EY 97 F1 T8 farereft &1 forwdr femly
W SV TG T 3GA FT TAAL
firerr, A% -9 Ezd I F G
Toeels #) ar A ¥ o o i ser
W ¥ 10 g gy i ot fredly
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woman concerned 0 sgy that the work
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SHRIMATI ROZA DEBHPANDE
(Bombay Central): I ,support this
Bill, and while supporting it, 1 want
to make a few suggestions as well as
draw the attention of the Minister to
certain difficulties which we face,

It is a good thing that tni; measure
has been introduced; women who
wark 1n factories and other establish-
ments will be able to get maternity
benefits—women drawing more then
Rs. 1,000 p.m.

I would like to draw the attention
of the Minister to rne fact, While the
women are pregnant, the managements
are supposeqd to give them lighter
work before they go on leave for
twelve weeks., DGut what [ have
found is that the rranagements do not
take any precautions to give them
lighter work, and what ‘lighter work’
means depends on the discretion, cx-
clusively, of the managemen:. I have
found this, specially in the notorious
company, Johnson & Johnson, which
is one of the multi-national American
concerns and which is  bribing
throughout the world the various offi-
cials in the government and outside.
In this company, I have found, when
a woman is pregnant, cveu though
she demands that she should be given
lighter work, the doctor of the com-
pany says that it is not necessary to
give lighter work and whatever work
has been given is lighter work. I
would like to know how can a preg-
nant woman stand at the machine for
eight hours and work. There should
be some provision for lighter work, I
know that it would not come in this,
but I would like the Minister 1o take
note of this fact that at least after
the fith month, it should be for the

be able to i{ake care of our women

better than what we were doing
before, This is vne thing I would like
the Minister to take note pt

Secondly, there are industries which
are not organized. Take, for mstante,
the beedi industry; the contractors
glve them work at thelr residence, I
do not know wnether jou s1e going
to piotect them by thir measure, Wo-
men are employed in construction .or
building work also throughout the
country and everywhere they work
undér contractors, I want to know
whether they are going to be benefit-
ed by this or not, whether you are
going to see that these wonien  ave
also protected,

As one of the Meanbers has pointed
out, now the maaageinrats have stop-
ped employing women betause  they
do not want to give them maternity
benefits. This is, specialy, so in the
drug industry with which [ am con-
nected, They have stopped employing
women. The moment they get an op-
portumity to throw out women they
immediately do it and say 1hat they
do not nced women, they could em-
ploy men; because thev kave {o give
them matermity  benefits, thcy say
that it is no use employing women.

I want to remind tne Labour Mnis-
ter that, after giving equal pay for
equa] work and after assuring us that
he is going to appoint some body
to see that women's employment is
protected, he should act very fast
so that this threat of unemplorment
of women could he stopped Other-
wise, with this Act, I have a real
fear that employment of women will
be on the decrease,
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SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr, Deputy
Speaker, I have only one or two points
to make, We are pushing through
lot of labour legislations which would
have socio-economic consequences.
These legislations have 1o he welcom-
ed by all progressive cocieties and we
do welcome them. The snag is that
not only the rich capitalisis are eet-
ting richer but also the higher-paid
wage workers are getting a  velter
deal. For all these 20 years, there
has been growing a grava irrationali-
ty in the wage structure an? the bene-
fits have been conf:rred upun the mere
fortunate.

MR. DEPUTY-SPEAKER: We
accept that. Pleasp come to the Bill.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Bidi workers are
spread over thousands of miles and
there are lakhs of Mica Homesplit-
ters workers they will not be touched
by this Act. Women workers employ-
ed in establishments and shops upto a
certain limit wil] be able io get the
benefits, They are better able in take
care of themselves but what zbout
these people Whgo have besn dropred
out of even lthe purview of Shops and
Establishments Act? We are not
looking to their sufferings and pangs.
No law touches tham, They are the
negiecteg people. These categories of
persons, who are spread over thous-
ands of miles, will not e eovered hy
the provisions of this A<t and all our
little resources will go to make the re-
latively happy women workers litile
more happy.

Shri Morarji Desai did e bad day's
turn to Indian economy and taxed
the bachelors. He, therchy, increas-
ed the birth rate. We are giving in-
ducement for vasectemvy and tubecto-
my. But this maternitv benelit
should be limited to two births or
three births whatever the norm may
be, Beyond that, we must put our
foot down. Otherwise this may act
as an inducement tc many people for
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going in for more births which we
can ill-afforq at this stage of ex-
ploding population.

There sheould be belter co-ordination
between the Ministry of Health and
Family Planning and the Ministey of
Labour in the general framework of
our policy regarding our population.

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): I
am extremely thankful to all the hon.
Members who were kind encugh to
participaie in the debate and wel-
comed the legislation before the
House. Various suggestionrs have
been made by the hon. Members
specially about the implementation
of the Act and extension of the Act
to various other areas. I can imme-
diately state, in the mnext Labour
Ministers Conference we will take up
this question of reviewing the imple-
mentation of various provisions of
Maternity Benefit Act and also prob-
lemg raised by Shrimati Roza Desh-
pande.

Under other enactmentg which have
been passed by this House regarding
equal remuneration etc. a committee
is being appointed and we will be
doing all that we can in seeing that
women employees are properly pro-
tected. With regard to retrenchment
aspects, recently legislation has been
passed by this House. So, retrench-
ment cannot be resorted to without
the permission of the authorities spe-

cified.

Then, Shri Ismail asked what is
meant by establishment. This term
ig defined in this Act itself. I do not
prorose to take much time of the

House. Shri Bhattacharyya asked
what about people not getting
Rs. 1,000, In my introductory speech

I =said that if the provisions of the
Employees’ State Insuranca Act are
applicable they are covered by the
provisions of the Employees’ State
Insurance Act. They can get benefits
there. If the provision of the State
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Employees’ Insurance Act dnes not
apply they get the benefit under the

Maternity Benefit Act itself. But the
complicated question is this. Where
the provisions of Employees’ State

Insurance Act are applicable, but the
benefits are not as in the case of em-
ployees getting wages over Rs. 1,000,
what i5 to be done? We thought, even
though these people getting Rs. 1,000
may be considereq to be belonging
to affluent sections and able to take
care of themselves, under the Mater-
nity Benefit Act these women em-
ployees will get the benefit. This is
exactly the purpose and import of
this amendment. With these words
I move.

SHRIMATI PARVATHI KRISH-
NAN: Many points were raised about
the question of maternity benefits.
He said that this enactment will give
them benefits. What we have no-
ticed is that in regard to the matter
of employment of women, women
are getting squeezed out into less re-
munerative avenues of employment.
This is the situation which we see in
all sectors and especially concerning
the construction, beedl workers,
agricultural workers and so on. You
have not replied to those points at
all. Would you have discussions with

the <Central organisations? Other-
wise this will continue.
SHRI RAGHUNATHA REDDY:

The provisions of the Act are being
enforced by the State Governments.
They are the appropriate authorities
for the enforcement of these provi-
sions. In certain other respects, as
I have already indicated, we still
take up the question' of extending it
ang also review of the implementa-
tion of the Act in the next Labour
Ministers’ Conference,

MR. DEPUTY-SPEAKER; The
question is:

“That the Bill further to amend
the Maternity Benefit Act, 1961, as
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passed by Rajya Sabha, be taken

into consideration.”
The motion wos adopted.

MR. DEPUTY-SPEAKER:
question is:

The

“That Clauses 2 and 3 ,Clause 1,
the Enacting Formula and the Title
stand part of the Bill”

The wmotion was clopted.

Clause 2 ond 3, Clause 1, the bn-
acting Formula and the Title were
added to the Bill.

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): Sir,
I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
question is:

The

“That the bill be passed.”

The motion was adopted.
——

14.19 hrs,

RESOLUTION RE. CENTRAL ROAD
FUND

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. S. DHIL-
LON): Sir, I beg to move the Reso-
lution on Road Development govern-
ing the Central Road Fund, in super-
session of the existing Resolution.
Copies of the proposed modified and
the existing Resolutions are already
with the Hon. Members,

I beg to move the following Resolu-
tion:—

“In supersession of the Resolu-
tion on Road Development adopted
by the Constituent Assembly of
India (Legislative) on the 19th
November, 1947, and as subsequent-
ly amended by that Assembly on
the 8th December, 1949 and by the
Parllament of India on the 14th
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